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way of immovable properties or third 

party guarantee may be asked by the 

banks only in cases where primary 

security (hypothecation of  the 

vehicles)   is  inadequate or 

for other valid reasons and not as a   

matter   of  routine. 

(iii) The current rates of interest 
applicable on bask loam to trans-
porters  are  as  under: 

Term loans for transporters 
  

 
(b) and (c) The present data reporting 

system of banks does not generate 
information separately in respect of advances 
granted for purchase of trucks and   buses   
for   particular   cities. 

(d) Banks are providing financial assistance 
to the priority sector including the transport 
operators based on the viability of their 
proposals. The performance of banks for their 
priority sector advances is periodically 
reviewed by the Board of Directors of public 
sector banks as well as RBI and Government. 
RBI has also advised banks that all loan ap-
plications upto a credit limit of Rs. 25,000 
should be disposed of within a fortnight and 
those for over Rs. 25,000 within  8-9 weeks. 

Guidelines for fixing interest rates to 

Banks 

3768. DR. ISHWAR CHANDRA GUPTA: 
will the Minister of FINANCE be   pleased  
to state: 

(a) what are the guidelines, if any, laid 
down for fixing of rates of interest charged by 
nationalised and foreign banks for various 
types of loans for business and other 
purposes; 

 
(b) the rates of interest charged by these 

banks at present against loans sanctioned for  
different  purposes; 

(c) the rates of interest charged for 
various services rendered by these banks; and 

:d) what steps are proposed to be taken to 
streamline the rates of interest and  service 
charges by these banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAL- 
BIR SINGH): (a) to (d) The structure of 
lending rates, applicable to Scheduled 
Commercial banks as also to the Foreign 
banks is determined by Reserve Bank of India 
(RBl) taking into account a number of factors 
like the growth rate of the economy and its 
subsectors, the rate of inflation, the pace of 
monitory expansion, the   cost   of raising   
resources by   banks, the profitability of 
banks, etc. Keeping in view the above factors, 
RBI revises the lending rate structure from 
time to time. The position was reviewed in 
September, 1990 and as a result of this, the 
lending rate structure of commercial banks   
was rationalised   and revised   with effect 
from 22nd September, 1990.    The present  
rates  of interest on   advances of Scheduled   
Commercial  Banks   (including Foreign 
Banks)   effective from April 22, 
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1992 as per RBI directives are given in 
enclosed statement (see below)  As far as 
service charges levied by banks on various 
services rendered by them is concerned, the 
RBI has reported that they have not issued any 
directives to the banks in this regard. The 
Public Sector Banks levy service charges based 
on the recommendations of the Committee of 
Public Sector Banks on Service Charges taking 
into account the cost of inputs in relation to the 
services rendered by them. 

Private Sector Banks de not fall within the 
purview of such a uniform sechedule. Foreign 
Banks levy service charges based on 
instructions similar to public sector banks but 
since they offer technically advanced services 
to their clients, their service charges are more 
than those recommended by the Committee of 
Public Sector Banks. The rates of service 
charges levied by Public Sector Banks from 
1.7.1990 (latest available information  is  
given  in  Statement-II.) 

Statement-I 

Interest rate structure for advances of scheduled commercial banks effective from April 22, 1992 
{Excluding Interest Tax) 
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Note : Where short-term loans are routed through PACS/LAMPS/FSS, the rates of nterest to be 
charged by banks to the PACS/LAMPS/FSS shall be 2—5 percentage points lower than the 
rates to the ultimate borrowers indicated in item 1 and above for the respective size of the 
limit. 

Statement-II 

Schedule of service charges effective (from 1-7-1990) 
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